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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNA:Lt , .;: 
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PRINCIPAL BENCH 4.T NEW DELHI \·~;/ 
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~"--. ORIGINALAPPLICATION NO. 164 OF 20 18 
...... ~~~J 

Ashv,ani Kumar Dube) .. . Applicant - Versus 

Union oflndia & Ors. . .. Respondcnts(s) 

COMPLIANCE AFFIDAVIT OF ORDER DATED 18.01.2024 & 

19.03.2024 ON BEHALF OF STATE OF JHARKHAND 

MOST RESPECTFULLY SHOWETH 

I. Mtd · f\/J1A.A¥NV1 ~--·--------· aged about ~ 
) ears, S/o H c/ · lf{/v111 ~lt/1.A _ _ _____ ___ R o 

.iL_o,;,_,,i~~.-R~Ovy\....C---~------------­
prescntly posted as Jo-i_,J," ~v~, ~1 ~ . and am duh 

authorized to swear this affidavit and do hereby solemnly affirm and state as 

follows: 

~ .,;: I. That at present, am working and posted as 

F :; J~~ ~~ I~ clcflt-
j. ; conversant with the facts and circumstances of the matter as per the records. 

and as such am 

-<;;~ ,-. 
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2. 

As such I am competent to swear and aflirm this J\rfidaYil 

I hat I have been authoriLed to S\\ car this anidrn it b) the Competent 

Authority. Further, lt is stated that I have gone through the relevant ri !es and 

records in the present case. 

3. That this 1 Ion "ble Tribunal vide common order dated 18.01.2022 dis posed the 

Original Application Nos. I 64/20 I 8. l 94'2020. 94 2020. I 48 2020. 

· 20 I 4, 499/2014 & 102/2014 wherein this I Ion 'blc Tribunal 

G::i-\'J"rni ~r ..., '-'-.:, "'" 
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·, ____v 
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addressed the issues related to utilization and disposal of fly ash by industries 

and energy plants. 

4. That the order dated 18.01.2022 passed by this Hon'ble Tribunal was 

challenged before the Hon'ble Supreme Court in Civil Appeal Nos. 

3856/2022, 4529/2022. 4525/2022 & 4581/2022 raising the issue that the 

original applications were decided without complying the Principal of Natural 

Justice. 

5. That the IJon'ble Supreme Court vide order dated 05.07.2023 passed in Civil 

Appeal Nos. 3856/2022. 4529/2022, 4525/2022 & 4581 /2022 set-aside the 

ordec dated 18.01.2022 passed by this Hon'ble Tribunal in the instant matter 

and remanded the matter back to this Hon "ble Tribunal with the foll0vving 

directions:-

"/ 8. rt:e have perused the impugned order of the NGT and particularly 

paragraph '16' which has been extracted above. It is apparent that the 

appellant(s) herein who were respondents before the NGT were not given an 

opportunity to file their objections to the recommendations ,nade by the 

Commilfee constituted by the NGT which is apparent by the fact that the 

recommendaaons were uploaded on 15. 0 I. 2022 and the final order of the 

NGTwas passed three days farer on, i.e. 18.01.2022. Thus, this is a clear case 

of there being non compliance with the principles of natural )us lice. On rhe 

said ground alone the impugned order is set aside, the molter is remanded to 

the NGT for reconsideration from the stage of the recommendalions filed by 

the expert Committee constituted by the NGT The appellant(s) herein are 

permitted to file their objections, if they are so advised. The NGT shall 

consider the objections, if any, filed to the recommendations and thereafter 

dispose of the applications in accordance with law and after giving a 

reasonable opportunity to all parries. 

l 9. the appeals are allowed and disposed of in the aforesaid tenns. Pending 

· any, shall stand disposed of·· 

' 
.,, ... .. - / <"'~ . 
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6. That. on 02. l 1.2023, this Hon'ble Tribunal issued notice to all the parties in 

the Original Application Nos. 164/2018. 194/2020. 94/2020, 148/2020. 

l 07 /2020, 117/2014, 499/2014 & l 02/2014 and directed the registry to 

furnish report of service of notice on the next date of hearing. 

7. That vide order dated 18.0 l.2024, this Hon 'blc Tribunal again directed the 

registry to issue fresh notice to unserved parties and granted 4 weeks time to 

the Counsels appearing for parties to file their reply. 

8. That on 19.03.2024, this Ilon'ble Tribunal again granted time to file reply if 

has not been filed. 

9. That I have gone through the order dated 18.01.2024 and 19.03.2024 passed 

by this lion 'ble Tribunal and have understood the same. 

10. That in compliance of order dated 18.01.2024 and 19.03.2024. the 

Department of Energy, Government ofJharkhand, on behalf oft he Answering 

Respondent. has taken the necessary steps to ensure adherence to the 

prescribed guidelines for the utilization and disposal of fly ash. 

11. That the Department of Energy, Government of Jharkhand issued 

communications to related corporations and oi1ices to provide updated status 

repo1is and implemented measures for proper Dy ash management vide Letler 

No. I 045 dated 29.05.2024, Letter No. 1 I 87 dated 25.06.2024 and Letter no. 

1286 dated I 0.07.2024. 

True copies of the Letter No. 1045 dated 

29.05.2024, Letter No. 1187 dated 25.06.2024 

and Letter no. 1286 dated I 0.07.1024 are 

annexed herewith and marked as ANNEXURE-

A Colly [Page ___ to ___ J. 

12. That pursuant to Lhe communications, reports received from the energy plants 

including Usha Martin, Inland Power Limited. ACC, DVC. Grasim Industries 

Limited, TVNL, Rungta Mines Limited and others. 
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1 rnc Copies of the reports received from various encrg) pl ams 

are annexed herewith and marked as ANNEXURE-8 

Colly[Page ___ to ___ I• 

13. ·1 hat any non-compliance or order passed by this Hon'ble Tribunal by the 

/\.ns'vvering Respondent is neither intentional nor within the control of the 

Answering Respondent herein. 

14. That the answering Respondent herein craves leave of this llon'blc Tribunal 

to file a detailed Reply/Counter Affidavit in the instant matter as and when 

deemed necessary and/or directed by this Hon'blc Tribunal. 

15. I state that the statements of facts mentioned therein are all true and correct 

to my knowledge and nothing material has been concealed therefrom. and no 

part of it is false. 

16. That, the Annexures annexed with this Compliance aflidavit arc true and 

correct translated/typed copies of their respective origina I. 

17. That the present case is being liled in bonafidc and in the interest ol'justicc. 

VERIFICATION 
~c,,,1 

L the above-named Deponent, do hereby verify that the contents of this A1~~avi1 

are true and correct to the best or my kno"' lcdgeand bcl ief and that no part of th is 

Affidavit is false and no material facts havebeen concealed therefrom. 

Vcrilied at _ ___ _ on th is _ _ Day of January, 2025. _ , ~ 

~ .;.,ONENT 
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